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Mew Dslhil, this e 2lst day of May . 1797

HON’BLE SHRI N.SAHU, MEMBER (A)

W/CT . SARLA Mo L L2140

Woo Shird Sarjay Wans il K

RAC QLMo . C/94, Kingsway Camp
Maw Police Lines,

Delni . _ ~APPLICANT
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1. Commissioner of
PFalice Headquarterg,I.p.Estate
ML, 0.Bullding, I.7.

Hew Deliil
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. Dy .Commissioner of RPolice
Headaguai tair
I"P,Eﬁtate,M"S,O,Buildiﬂg,
Hew Delhi.

7 85T Bratw S1ngh

Quarter Allotment Cell

Police Headouarters, T.T.0.,
I~P.E$tatw,MNS,ONBuilding”

MHew Delhil. ~RESPONDENTS

By Advocats: Sl Rad Singh)

By Hoi’ble Shiri N.Sahu.Member(A)

Heaid Mirs. Sumedna Sharma, Learned counsel  Toir
s bey g roy ne B BrRPRT ° PRI e nea g P P h o e tn .
the applicant  and Skhiri Ral Singh, learned aounsal Toir tha

raspondein s .

. Oite simple point has ari=sen in this case
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CommisSs Lore of  Police, raspondant o .2 divected The

applicant by his regquisition datea 2g 299 that a Medical
Board Lo exanine her olalm of T.HE.  would e constituted
o a suitaple date. The notivg in the sams letler whioh
Te annexuie  R-7 0 Lo the pleadings wy the Daputy  Medical
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that the applicant Talled
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drrbandent is
o tuin up Tor e medical axamination o 5.3.99.
docordinaly,  the veguisition was ietuirned by  the 070
Medical Supserintendsnt  to  Uhe Depulty Commissionsir  Of

Police.  As & result,  the applicant’s Claim o

§ e £ i oo ed L L ol a oy seeser ge oo d PN N 2
3. Ms . Sumsdhia Shiarmea, learned counseal

for the

applicant submits  thalt the applicant had appeaired befoire

orre DirLashok  Bangobiva,Senior  Physician,aruna  aAsal Al

Hospital,Delhi, who ordered Tor an XK-ray. X-ray  having

been condueted, the report  of DirloBangobtra Is o also on
o

record which  conveys Lhe Tinding that the applicant was
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4. Be that as 16 may, Ehis is & case Wi
Lhe respondents have directed thalt Lhe claim of suffering
Tiom TuBu shodld be examined by bhe competent auwtnority,
ramely, & medical boaird duly conshituted under Uhe Rules.
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The applicant  is duby bounag undss Lhe law 7 she Intsnds

Lo avail the benelilt of regularisation Lo submit herself

Oit. Mo obner shortoouat

iz

to thie Medical Boarda Tor examinst:

o deviation Trom this pirocedure 18 accepltable in law.

PR <L u.).vl\_ly airect witn tng consant of
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Shri Raj Singh, learned  counsel For ths respondents That
Lhe applicant e intimeted ornice again the debe, time andg
place for appearance  beTore a duly constituted Medical
Board fTor examinastion wﬁereupOH the applicent shall =0

appaar veTore  the  Boara andg e report required  undei
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oy Uie compelbent  Medical Superintendsnt on recelving Lhe
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r&gulariﬁati&n of  hhe aopplicant. Tha enblre Process

shiould D o L eted within & peiioa of Four wasks  from
e date of receiph of & Copy of this order. Till Lhen.,

1 am setisfied that one 3enlor Priysician has alieady

recoirded that the applicant is suffering Tiom ailment, 1t
would e appropiiate to protect the applicant’ﬁ intherest
of continuing i e accommodation Bne

cooupying Till Four mweaeks Tiom the date of receiot of @
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Rulas .

& . Thig IR slands Jisposad of  wilth tn

ey Bon on g T e O P A N T o PR P
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( N. SAHU )
MEMBER(A)
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